
FIR No. 195/20   

PS S.P. Badli 

State Vs. Monu @ Ahsan Ali 

 

02.06.2021 

Through Webex Video Conferencing 

In compliance of order no. :2/R/RG/DHC/2021 dated 19.04.2021 of  Hon’ble High 

Court of Delhi, only urgent cases are being taken up through Video Conferencing. 

All the regular matters shall be adjourned en-bloc. 

Present: Sh. Ashwani Kumar Solanki, Ld. APP for the State through   

  VC.  

  Sh. Manish Malik, Ld. LAC for the applicant through VC. 

  As per reply of  IO, the applicant has not been arrested in the present 

FIR. Thus, application being infructous stands dismissed. 

   

                           (Tapasya Agarwal)              

MM, North District              

    Rohini Courts, Delhi/02.06.2021 

  



FIR No.   637/18 

PS S.P. Badli 

State Vs. Bunty @ Bawla 

 

02.06.2021 

Through Webex Video Conferencing 

In compliance of order no. :2/R/RG/DHC/2021 dated 19.04.2021 of  Hon’ble High 

Court of Delhi, only urgent cases are being taken up through Video Conferencing. 

All the regular matters shall be adjourned en-bloc. 

Present: Sh. Ashwani Kumar Solanki, Ld. APP for the State through   

  VC.  

  Sh. Manish Malik, Ld. LAC for the applicant through VC. 

  This is an application for grant of interim bail for a period of 90 days 

moved on behalf of applicant Bunty @ Bawla. 

Reply filed by the IO. 

Arguments heard. Record perused. 

                    It is argued by the Ld. Counsel for the accused that the accused has 

been falsely implicated in the present matter. It is argued further that no purpose 

would be served by keeping the accused in custody and he is in JC since 

09.08.2018.  Keeping in view the spread of Covid 19, interim bail has been 

requested. 
 

Ld. APP for the state has argued per contra and has opposed the bail 

application on the ground that investigation is at initial stage and alleged offence is 

serious in nature.  
 

Submissions heard. Record perused. 

 

In the present matter accused is in JC since 09.08.2018. Considering 

the guidelines laid down by Hon’ble High Court of Delhi(HPC minutes of meeting 



dt 04.05.2021) and the spread of Covid 19, accused  Bunty @ Bawla is admitted to 

interim bail for a period of 90 days from today subject to furnishing of personal 

bond in the sum of  Rs. 20,000/- to the satisfaction of Jail Superintendent subject to 

the following conditions:- 

1. The accused should not be found loitering within 500 meters of the 

residence of  complainant Naresh S/o Jai Karan. 

2. The accused is directed to keep location of his mobile phone on at 

all times and shall supply the same to the IO at request. 

3. Violation of any of the conditions shall become ipso facto a ground 

for cancellation of his bail. Accused shall surrender before the Jail 

Superintendent at the expiry of period of 90 days in the absence of 

any further orders.  

Copy of order be sent to whats app of Ld. Counsel for the applicant at 

his request. Copy of this order also be immediately sent to the concerned Jail 

Superintendent electronically.  

                           (Tapasya Agarwal)              

MM, North District              

    Rohini Courts, Delhi/02.06.2021 

  



FIR No.   29985/20 

PS S.P. Badli 

State Vs. Surender @ Vanar 

 

02.06.2021 

Through Webex Video Conferencing 

In compliance of order no. :2/R/RG/DHC/2021 dated 19.04.2021 of  Hon’ble High 

Court of Delhi, only urgent cases are being taken up through Video Conferencing. 

All the regular matters shall be adjourned en-bloc. 

Present: Sh. Ashwani Kumar Solanki, Ld. APP for the State through   

  VC.  

  Sh. Manish Malik, Ld. LAC for the applicant through VC. 

  This is an application for grant of interim bail for a period of 90 days 

moved on behalf of applicant Surender @ Vanar. 

Reply filed by the IO. 

Arguments heard. Record perused. 

                    It is argued by the Ld. Counsel for the accused that the accused has 

been falsely implicated in the present matter. It is argued further that no purpose 

would be served by keeping the accused in custody and he is in JC since 

24.11.2020.  Keeping in view the spread of Covid 19, interim bail has been 

requested. 
 

Ld. APP for the state has argued per contra and has opposed the bail 

application on the ground that investigation is at initial stage and alleged offence is 

serious in nature.  
 

Submissions heard. Record perused. 

 

In the present matter accused is in JC since 24.11.2020. Considering 

the guidelines laid down by Hon’ble High Court of Delhi(HPC minutes of meeting 



dt 04.05.2021) and the spread of Covid 19, accused Surender @ Vanar is admitted 

to interim bail for a period of 90 days from today subject to furnishing of personal 

bond in the sum of  Rs. 20,000/- to the satisfaction of Jail Superintendent. Accused 

is directed to co-operate in the investigation and he shall not tamper with the 

evidence/intimidate any witness which shall ipso facto become a ground for 

cancellation of his bail. Accused shall surrender before the Jail Superintendent at 

the expiry of period of 90 days in the absence of any further orders.  

Copy of order be sent to whats app of Ld. Counsel for the applicant at 

his request. Copy of this order also be immediately sent to the concerned Jail 

Superintendent electronically.  

                           (Tapasya Agarwal)              

MM, North District              

    Rohini Courts, Delhi/02.06.2021 

  



FIR No.   186/21 

PS S.P. Badli 

State Vs. Kuldeep @ Bhola 

 

02.06.2021 

Through Webex Video Conferencing 

In compliance of order no. :2/R/RG/DHC/2021 dated 19.04.2021 of  Hon’ble High 

Court of Delhi, only urgent cases are being taken up through Video Conferencing. 

All the regular matters shall be adjourned en-bloc. 

Present: Sh. Ashwani Kumar Solanki, Ld. APP for the State through   

  VC.  

  Ld. Counsel for the applicant through VC. 

In view of the verification report, bail bonds considered and accepted. 

Accused be released from custody if not wanted in any other case.   

Surety is directed to place on record original FD once the physical 

functioning of the court resumes. Bail bond be disposed off accordingly.  

 

                           (Tapasya Agarwal)              

MM, North District              

    Rohini Courts, Delhi/02.06.2021 

  



FIR No.   604/20 

PS S.P. Badli 

State Vs. Ajeet @ Petu 

 

02.06.2021 

Through Webex Video Conferencing 

In compliance of order no. :2/R/RG/DHC/2021 dated 19.04.2021 of  Hon’ble High 

Court of Delhi, only urgent cases are being taken up through Video Conferencing. 

All the regular matters shall be adjourned en-bloc. 

Present: Sh. Ashwani Kumar Solanki, Ld. APP for the State through   

  VC.  

  Ld. Counsel for the applicant through VC. 

In view of the verification report, bail bonds considered and accepted. 

Accused be released from custody if not wanted in any other case.   

Surety is directed to place on record original FD once the physical 

functioning of the court resumes. Bail bond be disposed off accordingly.  

 

                           (Tapasya Agarwal)              

MM, North District              

    Rohini Courts, Delhi/02.06.2021 

  



FIR No. 206/21    

PS S.P. Badli 

State Vs. Balraj Yadav 

 

02.06.2021 

Through Webex Video Conferencing 

In compliance of order no. :2/R/RG/DHC/2021 dated 19.04.2021 of  Hon’ble High 

Court of Delhi, only urgent cases are being taken up through Video Conferencing. 

All the regular matters shall be adjourned en-bloc. 

Present: Sh. Ashwani Kumar Solanki, Ld. APP for the State through   

  VC.  

  Ld. Counsel for the applicant through VC. 

  IO SI Vishal Malik via VC.   

  IO has submitted that DCP concerned has already cancelled the look 

out notice issued against the applicant. However, counsel for the applicant submits 

that he has not received copy of any such order. 

  Let copy of order be supplied by DCP concerned to counsel for the 

applicant herein within one hour. 

  Put up for further submissions, if any on 04.06.2021. 

 

                           (Tapasya Agarwal)              

MM, North District              

    Rohini Courts, Delhi/02.06.2021 

  



FIR No.   261/21 

PS S.P. Badli 

State Vs. Magnoor Khan 

 

02.06.2021 

Through Webex Video Conferencing 

In compliance of order no. :2/R/RG/DHC/2021 dated 19.04.2021 of  Hon’ble High 

Court of Delhi, only urgent cases are being taken up through Video Conferencing. 

All the regular matters shall be adjourned en-bloc. 

Present: Sh. Ashwani Kumar Solanki, Ld. APP for the State through   

  VC.  

  Ld. Counsel for the applicant through VC. 

  Vide this order, I shall decide the bail application moved on behalf of 

the accused Magnoor Khan. 

Reply filed by the IO. 

Arguments heard. Record perused. 

It is argued by the Ld. Counsel for the accused that the accused herein 

was merely the driver of the vehicle carrying allegedly stolen property and that he 

had no knowledge that the property being carried was stolen. It is argued further 

that no purpose would be served by keeping the accused in custody and he is in JC 

since 25.05.2021. Benefit of bail is requested. 

Ld. APP for the state has argued per contra and has opposed the bail 

application on the ground that investigation is at initial stage and alleged offence is 

serious in nature.  

Submissions heard. Record perused. 



The court is mindful of the fact that as a general rule it is the bail and 

not the jail, which is the right of the accused. However, the right of the accused 

must be balanced with the general interest of the society and the fairness of the 

investigation.   

Accused has been in JC since 25.05.2021. Case property has been 

recovered from the vehicle of the accused herein. Investigation is still at initial 

stage. Considering the gravity of the offence and nature of allegations, I deem 

appropriate to dismiss the bail application, as the same is not warranted in the 

interest of justice. Hence, the bail application of the accused Magnoor Khan is 

hereby dismissed. Copy of order be sent to whats app of Ld. Counsel for the 

applicant at his request. Copy of this order also be immediately sent to the 

concerned Jail Superintendent electronically. 

                           (Tapasya Agarwal)              

MM, North District              

    Rohini Courts, Delhi/02.06.2021 

  



FIR No.   314/21 

PS S.P. Badli 

State Vs. Vikki 

 

02.06.2021 

Through Webex Video Conferencing 

In compliance of order no. :2/R/RG/DHC/2021 dated 19.04.2021 of  Hon’ble High 

Court of Delhi, only urgent cases are being taken up through Video Conferencing. 

All the regular matters shall be adjourned en-bloc. 

Present: Sh. Ashwani Kumar Solanki, Ld. APP for the State through   

  VC.  

  Ld. Counsel for the applicant through VC. 

  Vide this order, I shall decide the bail application moved on behalf of 

the accused Vikki. 

Reply filed by the IO. 

Arguments heard. Record perused. 

It is argued by the Ld. Counsel for the accused that the accused has 

been falsely implicated in the present matter. It is argued further that no purpose 

would be served by keeping the accused in custody and he is in JC since 

01.06.2021. Benefit of bail is requested. 

Ld. APP for the state has argued per contra and has opposed the bail 

application on the ground that investigation is at initial stage and alleged offence is 

serious in nature.  

Submissions heard. Record perused. 

The court is mindful of the fact that as a general rule it is the bail and 

not the jail, which is the right of the accused. However, the right of the accused 



must be balanced with the general interest of the society and the fairness of the 

investigation.   

Accused has been in JC since 01.06.2021. Investigation is still at 

initial stage. Further, he has been previously involved in many offences of similar 

nature.  Keeping in mind the totality of the facts and the circumstances I deem 

appropriate to dismiss the bail application, as the same is not warranted in the 

interest of justice. Hence, the bail application of the accused Vikki is hereby 

dismissed. Copy of order be sent to whats app of Ld. Counsel for the applicant at 

his request. Copy of this order also be immediately sent to the concerned Jail 

Superintendent electronically. 

                           (Tapasya Agarwal)              

MM, North District              

    Rohini Courts, Delhi/02.06.2021 

  



FIR No.   261/21 

PS S.P. Badli 

State Vs. Unknown 

 

02.06.2021 

Through Webex Video Conferencing 

In compliance of order no. :2/R/RG/DHC/2021 dated 19.04.2021 of  Hon’ble High 

Court of Delhi, only urgent cases are being taken up through Video Conferencing. 

All the regular matters shall be adjourned en-bloc. 

Present: Sh. Ashwani Kumar Solanki, Ld. APP for the State through   

  VC.  

  Ld. Counsel for the applicant through VC. 

This is an application for release of goods i.e 30 katta spoons on 

behalf of applicant Julfikar. 

  Report received from IO through email. 

  Report of IO perused.  IO in his report has stated that goods not 

required for any further investigation.  

  The prosecution has no objection if the goods be released to its 

applicant.   

  In these circumstances, the aforesaid goods be released to the 

applicant in compliance of judgment of Hon’ble Delhi High Court in Manjeet 

Singh Vs. State(Crl. M.C No. 4485/2013 and Crl. M.C No. 16055/2013).   IO is 

directed to get the goods valued from a proper valuer and shall take a valuation 

report in this regard from the valuer as per rule.  Indemnity bond be furnished as 

per the valuation report to the satisfaction of IO/SHO concerned.  Coloured 

photograph and panchnama of the goods in question be conducted as per  above 

mentioned  judgments. Panchnama along with photographs, valuation reports etc. 

shall be filed in the court along with final report. 



IO is further directed to verify the ownership of the said goods before 

releasing of the same.     

                           (Tapasya Agarwal)              

MM, North District              

    Rohini Courts, Delhi/02.06.2021 

  



FIR No.   670/16 

PS S.P. Badli 

State Vs. Pushpender 

 

02.06.2021 

Through Webex Video Conferencing 

In compliance of order no. :2/R/RG/DHC/2021 dated 19.04.2021 of  Hon’ble High 

Court of Delhi, only urgent cases are being taken up through Video Conferencing. 

All the regular matters shall be adjourned en-bloc. 

Present: Sh. Ashwani Kumar Solanki, Ld. APP for the State through   

  VC.  

  Sh. R. L. Saini, LAC for the applicant through VC. 

  Ld. LAC for the applicant has been informed that as per record, 

accused has already been granted bail by Ld. Predecessor of this court and he has 

not furnished the bail bond and hence he is still in custody. 

  Ld. LAC for the applicant has submitted that he shall move 

appropriate application before this court. Hence, the present application stands 

dismissed. 

 

                           (Tapasya Agarwal)              

MM, North District              

    Rohini Courts, Delhi/02.06.2021 

  



 

FIR No.   315/21 

PS S.P. Badli 

State Vs. Raja 

 

02.06.2021 

Through Webex Video Conferencing 

In compliance of order no. :2/R/RG/DHC/2021 dated 19.04.2021 of  Hon’ble High 

Court of Delhi, only urgent cases are being taken up through Video Conferencing. 

All the regular matters shall be adjourned en-bloc. 

Present: Sh. Ashwani Kumar Solanki, Ld. APP for the State through   

  VC.  

  Ld. Counsel for the applicant through VC. 

  Vide this order, I shall decide the bail application moved on behalf of 

the accused Raja. 

Reply filed by the IO. 

Arguments heard. Record perused. 

It is argued by the Ld. Counsel for the accused that the accused has 

been falsely implicated in the present matter. It is argued further that no purpose 

would be served by keeping the accused in custody and he is in JC since 

31.05.2021. Benefit of bail is requested. 

Ld. APP for the state has argued per contra and has opposed the bail 

application on the ground that investigation is at initial stage and alleged offence is 

serious in nature.  

Submissions heard. Record perused. 



The court is mindful of the fact that as a general rule it is the bail and 

not the jail, which is the right of the accused. However, the right of the accused 

must be balanced with the general interest of the society and the fairness of the 

investigation.   

Accused has been in JC since 31.05.2021.  Investigation is at initial 

stage.  He has earlier been involved in matters of similar nature. Keeping in mind 

the totality of the facts and the circumstances I deem appropriate to dismiss the bail 

application, as the same is not warranted in the interest of justice. Hence, the bail 

application of the accused Raja is hereby dismissed. Copy of order be sent to whats 

app of Ld. Counsel for the applicant at his request. Copy of this order also be 

immediately sent to the concerned Jail Superintendent electronically. 

 

                           (Tapasya Agarwal)              

MM, North District              

    Rohini Courts, Delhi/02.06.2021 

  



FIR No.   1/21 

PS S.P. Badli 

State Vs. Ajay 

 

02.06.2021 

Through Webex Video Conferencing 

In compliance of order no. :2/R/RG/DHC/2021 dated 19.04.2021 of  Hon’ble High 

Court of Delhi, only urgent cases are being taken up through Video Conferencing. 

All the regular matters shall be adjourned en-bloc. 

Present: Sh. Ashwani Kumar Solanki, Ld. APP for the State through   

  VC.  

  Ld. Counsel for the applicant through VC. 

  IO PSI Arun Kumar through VC. 

  IO has submitted that order regarding issuance of process u/s 82 Cr. 

P.C was obtained from this court against the accused Ajay S/o Sh. Ranvir Singh 

returnable on 24.03.2021. However, as lockdown was imposed in view of 

Pandemic of Covid 19, the same could not be executed. He has requested that a 

fresh order should be issued u/s 82 Cr. P.C against the accused Ajay S/o Sh. Ranvir 

Singh. 

  Submissions heard. 

  It appears that due to imposition of lockdown, IO was unable to 

executed the process earlier.   Let fresh process u/s 82 Cr.  P.C be issued against 

the accused returnable on 04.08.2021. 

  

                           (Tapasya Agarwal)              

MM, North District              

    Rohini Courts, Delhi/02.06.2021 



 


